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O.ROER 

- 	 The applicant had filed O.A. No, 1223 of 1996 being 

aggrieved 	ti-the purported order dated 14.8.1996 seeking to 

recovez' a sum of Rs, 33,270/- from the ap,piicant towards the alleged 

arrears licence foe and damages in respect of Flat No 321 Block 

'EB', Salt Lake, Type XNA 1 8 1 , Calcutta inspite Of vacating the 

Same. 

2, 	 The fi.A. 65 of 1997 has been filed for the addition 

of partrespondonts aparagraphs 6 & 7 thereof, The (i,A. No 

6 	
67 of 1997 has been filed with the prayer that an Interim Order be 

issued restraining the respondents from making recovery of the 

amount or any part thereof from the OarneSs Relief of his pension, 

3. 	 We have heard the submission of the learned Counsel 

or both the parties and perused records; As regards LA. 66/97 

we find that there is a justification forimpleading the two parties 

as respondents in the original application., Accordingly, the 
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application is allouedand it is ordethat the said two party 

respondents viz :- 

Pay &Accounts Officer, 
Printing, 
Ministry of Urban Development, 
6, Ganesh Ch, Avenue, 
Ca1cutta - 13, 

Py & Accounts Officer 
Central Pension Accounf.ing Offiø, 
Ministry of rinanca, 
Dptt, of Expenditure, 
New Delhi - 

be impleaded as parties and the cause.tjtle of the application )a 

be amended accordingly as per rules 

4. 	 As regards the prayer for Interim Order, Mr, Ghosh /from 
submjt thet/j 	zkjRK**X  pXX 

04m 1st  June 197 -  onwards the respon.s 
dents may recover in Instalments the Said amount from the 

dearness 
reliefs 95 Sanctioned. As on today, the to main respondents 

hXVV 

seeking recovery of the amount have not been 
impJ.eaded as party-. 

respondents and it is Onlytoday's order they have been impleaded1 

The respondents have also not filed any reply to this petition, 

Mr. Chatterjee submits that the reply could not be filed since the 

two main respondents were not impi.eaded. in the original application. 

This being the position we are of the vieii that the matter be 

adjourned with the direction that the respondents may riief a reply 

to the Pi.A. 67 of 1997 on the issue of interim order, We 
would like 

to observe, ,.-,--@'Van if noreply is filed on the next date of hearing, 

the matter shall be  decided without reply. 

so 	 err Meanwhile, we order that if no recoveryI 
 h.en md'deq'ej M  in the meantime 	

• '.f' the respondents  
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